e-Awareness
(e-Courts Services)



e-AWARENESS

» Government has taken a mission to computerize the entire Court
system. First phase of e-Courts Project was launched in the year

2007.

» Second phase was launched in the year 2014 with a total outlay of

about X 2,000 crores.

» Ever since the e-Courts Project was launched, we have been able
to educate our Judicial Officers, Staff and the Advocates but there

IS need to educate the litigants and the general public as well.



History of Computerization in High Court

» Computerization in Punjab and Haryana High Court started in
the year 1993 on deployment of NIC team. Initially, effort was

to maintain filing, pendency and disposal of the cases.

» In 1999, Computer Committee was constituted in the High
Court.

» e-Committee was constituted by the Central Govt. upon
proposal made by the then Chief Justice of India in 2004.



Directions By the Hon’ble
e-Committee Supreme Court

» In the meeting of the Chairpersons of Computer Committees
of all High Courts held on 18th February, 2017 presided over
by the Hon’ble Chief Justice of India & Patron-in-Chief of
the e-Committee, it was pointed out with concern that “Less
than expected awareness about the Project is a concern.
Steps need to be taken for increasing awareness about such

a remarkable project.”



» Hon'ble Mr. Justice Madan B. Lokur emphasized the
Importance of awareness about the e-Courts Project
amongst the litigants and public and requested the High
Courts to consider awareness campaigns by way of
publicity —material, audio video material, short
advertisements and films and let the e-Committee know
about requirement of any reasonable amount of funds for

the same.



Videos

» The videos have also been got prepared in English and Hindi
language giving out the step-wise guide for accessing the case

Information on website of the High Court and the District Courts.

» Video regarding paperless courts has also been got prepared and

uploaded on the website of Punjab and Haryana High Court.

» These videos are available on the websites of the Hon’ble High

Court and District Courts.

» The Help Videos have also been made available by the Hon’ble e-
Committee Supreme Court and these are also uploaded on the

websites of the Hon’ble High Court and District Courts.



These videos are being played in Courts on Display Boards during
lunch time and also on various occasions like Fairs etc. and also In

meetings, seminars, courses in Chandigarh Judicial Academy.
The Help Videos got prepared by the High Court are :

1. Steps to access case information on the website of Punjab and

Haryana High Court

2. Steps to access case information on the websites of District

Courts of Punjab and Haryana High Court



The other uploaded videos received from e-Committee are:
Basic Introduction to e-Courts site

District Court Website - Salient Features

NJDG Public Portal - Features and facilities.

Cause List search

Party name search - Case Status

CNR search - Case Status

Case Number search - Case Status

Filing Number search - Case Status
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Act based search - Case Status
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Court Name search - Court Order
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. Case Number search - Court Order
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FIR Number search - Case Status
Order date - Period search - Court Order

=
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Case Type search - Case Status
Advocate Name, Bar Code, Date case list search
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e-AWARENESS THROUGH DISTRICT

COURTS
Education by Technical Team

First initiative was taken by sending a letter on 25-04-2017 to all
the District & Sessions Judges to instruct the technical teams to
educate the litigants coming to the Court, twice a week iIn
litigation hall about the e-Courts Project and the benefits
available.

Persons at the Judicial Service Centers were also instructed to
guide the litigants in this regard. Awareness through the team is
being done regularly in all District and Sub-Divisional Courts in

the States of Punjab and Haryana and U.T. Chandigarh.



» Till date, more than 2,500 sessions of enlightening the

litigants have already been held at 120 locations.

» The efforts are being made to collect the mobile nos. and e-
mail ids of the govt. departments and litigants in the High

Court as well as District Court.

» Request has been made to all the Bar Associations to furnish
Bar Council registration nos., mobile nos. and e-mail ids of

all the Advocates so that database can be prepared.



» In the High Court, data of 6,415 Mobile nos. and 5,477 e-malil
Ids of the Advocates linked with their Bar Council registration

numbers has been collected.

» Apart from this, 567 Mobile nos. and e-mail ids of the
departments have been collected.

» In the District Courts, data of 1,50,673 Mobile nos. of the
parties, 62,401 Mobile nos. of the Advocates, 13,358 e-mail ids
of the parties and 39,353 e-mail ids of the Advocates have been
collected. The data of Advocates is linked with their Bar

Council registration numbers.



>

No. of SMS sent from the High Court are as under:

2013 2,618

2014 8,97,967
2015 11,41,636
2016 13,02,770
2017 15,29,096
Total 48,74,087

>

The total bail orders and stay orders sent through Email from the High Court are

around 1.80 lacs.

>No. of SMS sent from the District Courts are as under:
2016 44,49,842
2017 89,07,792

Total 1,33,57,634




Display of Flexes/Banners/Posters:

» The samples of posters were sent by Hon’ble e-Committee
Supreme Court to the High Court for displaying the same in the

Court complexes.
» The posters were got translated in local language.

» There are 120 court complexes apart from High Court. Two flexes
of each sample provided by the Hon’ble e-Committee Supreme
Court for all locations including High Court numbering 500 flex
banners have been got prepared for displaying at vantage points in
District Courts. The flexes in local language have also been

prepared.



Samples Sent By the Hon’ble
e-Committee Supreme Court
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Samples Sent By the Hon’ble
e-Committee Supreme Court

m e-Courts

- A Mission Mode Project to transform Justice delivery by ICT enablement of Courts

Indl_aidugdnm.aiy.‘
; B

The Project envisages

Providing efficient & time-bound citizen centric service delivery.
Providing transparency of Information and access to its stakeholders.
Enhancing judicial productivity both qualitatively & quantitatively.

Making the justice delivery system affordable, accessible, cost
effective & transparent.

Case Information System- National Core Version 2.0 (CIS NC 2.0)

> eCourts is developed using Open Source Technology.

> CIS NC 2.0 is implemented in District & Taluka courts of the country.
> Software is implemented in bilingual mode.

> Case status provided through SMS to Advocates & Litigants.

ecourts.gov.in

> ecourts.gov.in portal provides services to Citizens, Lawyers and Litigants/|
> Services like Case Status, Cause List and Orders/Judgments provided.
> Entire case history is available

> More than 590 Districts, with 8.05 crore cases & 4.39 crore Orders/
Judgments online.

NJDG

Following data is available to the citizens from across the
courts of the country :

> Districts Covered 697

> District and Taluka Establishments : 5,632
Number of Cases :8,05,11,264
Orders / Judgements :4.39,42 664
Daily Hits Recorded : 10,15,405

ecourts.gov.in



Flexes/Banners/Posters In District Courts
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e-Awareness through Court Notices
DISTRICT COURT

In the Court of

Next Date, Purpose of Case, Orders and Judgments as
well as Other case information iIs available on
http://ecourts.gov.in

xxX  (Text of Notice) xxX

To get Next Date and Purpose of your case through SMS,
Kindly register your mobile with the Reader/Ahlmad.



http://ecourts.gov.in/

e-Awareness through Court Notices
HIGH COURT

In the High Court of Punjab and Haryana at Chandigarh

Next Date, Purpose of Case, Orders and Judgments as well as
Other case information iIs available on
www.highcourtchdgov.in

XXX (Text of Notice)  xxX

To get Next Date and Purpose of your case through SMS,
Kindly provide your mobile number
at the Gate Pass Counter.



http://www.highcourtchdgov.in/

Court Notice Published in Newspapers

In the Court of
Sh. Simran Singh, PCS,
Civil Judge (Junior
Division)/Rent Controller,

Next Date: 24.0T2

Orders and Judgements as well
as other case information is
available on

olice
Order 5 Rule 20 CPC
Parveen Kaur
Versus
Union of India

CNR No.: PBGDA0-001371-

2014

CS No. CS/3288/2014

Publication issued to:

1. Union of India, througt
Secretary,  Ministry o
Defence, New Delhi.

2. Officer Commanding, 11:
Engg. Wing Pune Hgrs
Pune.

3. Record officer office o
Officer Commanding, 11:
Engg. Wing Pune Hqrs.
Whereas, it has been provec

to the satisfaction of the Cour

that the defendants above notec
cannot be served in the ordinan
way of service. Hence thi

proclamation under Order 5

Rule 20 CPC is hereby issued

against them and they should

appear personally or through
their Counsel on 24.01.2018 at

10.00 am. failing which

exparte proceedings shall be

taken against them.

Given under my hand and the
seal of the Court on this 09th
day of January, 2018.

Sd/- Simran Singh, PCS,

Civil Judge (Junior Division)/

Rent Controller,

CN7-2864 Batala.

Purpose of Case: Appearance

Purpose of Case: Appearance
Orders and Judgements as well
as other case formation is
available on
http://ecourts.gov.in

The partics in Matimonial Litigation
can avail video conferencing facility
available in the nearest court
complexes in the State of Punjab,
Haryana and UT Chandigarh for
appearance and evidence. Information
in this regard is available on
http:/kecourts govin/kamalhistory

Sessions Court

In the Court of

Anshu Shukla,
Principal District Judge,

partics in Matrimonial Litigati
can avail video conferencing facility
available in the nearest court
complexes in the State of Punjab,

Haryana and UT Chandigarh for
appearance and cvidence. Information
in this regard is available on
:/lecourts govinkamalhistory
e, Purpose of case,
and Judgeme: r case

information is available on
http //ecourts.gov.in
Publication Notice Under Order 5
Rule 20 CPC
Annu
Versus
Sanjay Saluja
HMA/125/2016
HRKRO1-009562-2016
DOL 01.12 2016
Peshi: 17.04.2018 at 9:30 am
Publication issued to: Sanjay Saluja
S/o Chhagal Lal, Ro Nirja Handloom,
ncar Sant Tuka Doji Chowk, Phool
Gaon Taluka Devli, District Varda
Mazharashtra.
Comrect Address: C/o Sandecp Arora
Sk Girdhan Lal, R/o Hathon Nagar,
Phool Gaon, Nagpur, Maharashtra.

Whereas, it has been proved © the
satisfaction of the Court that the
defendant(s Vrespondent(s)  Sanjay
Saluja, as above named cannot be
served in the ordinary way of service.
Hence, this proclamation under Order
5 Rule 20 CPC is hercby issued
against him and should appear
personally or through his counsel on
17.042018 at930 am.

Take notice that, in default of his
appcarance on the day before
mentioned, the above said case will be
heard and determined in his absence.

Given under my hand and the scal of
the court on this 02nd day of January,
2018.

Sd/- Anshu Shukla,
Principal District Judge,
Family Court,

AT7-71885 Kamal.



e-AWARENESS THROUGH FAIRS

e-AWARENESS STALL AT INTERNATIONAL GEETA
MAHOTSAV, KURUKSHETRA

> A stall was set up at International Geeta Mahotsav, Kurukshetra
from 17.11.2017 to 03.12.2017, with the latest gadgets available
In the Courts to educate general public about the e-Courts Project
and also the steps required for accessing the information from the

websites of Hon’ble the Supreme Court, High Court and NJDG.

» For this purpose, the Kiosk, Computers, Printers, Projector, etc.
were installed. The technical team from High Court and local

Court was deployed at the stall to educate the people.



10,000 Pocket sized cards containing information as to how to
access Information from websites, were got printed and

distributed.

The public was educated regarding CNR number to access
Information on NJDG. The staff deputed at the stall provided
printed copies of the CNR numbers and copies of orders to the

litigants on the spot, free of cost.
On an average about 1,000 persons visited the stall daily.
Mobile App for e-Courts was installed on their mobiles.

The public was also educated as to how to pull back Court case

Information through SMS on designated mobile no. 9766899899.



Pocket Sized Cards Distributed at
Geeta Mahotsava

e-COURTS SERVICES

A o
AL High Courts of India
High Court of Punjab and Haryana N District and Taluka Courts of India
Chandigarh Open Browser and enter URL (www.ecourts.gov.in)
Welcome to e-Courts Services

. . For Cause List, Case Status, Daily Orders, Legal Aid
High Court of Punjab and Haryana - e Home  NJDO Supreme Dot High Gourte st Gourt
Chandigar h weres  District and Taluka Courts of India

website www.highcourtchd.gov.in

For District Court Cases Information,

District Courts of Punjab, Haryana
vist WWW.ecourts.gov.in

and Chandigarh

High Courts of India District Courts of India District Courts Services

v~ Go to District Court Services

[ S — - ~
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c) Court Orders s
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Step 3 B Click on View CL
Display Board Reset
For Case Status: Filing Search SIE N - Window appearing after Clicking search button :
IETX] : Clickon Case Status Diary No. o "
ED¥F - Searchbydlicking the gy District and Sessions Court, Kurukshetra
¥ Case Details
C. No.
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glven W|r|d°w FIR No. Filling Number 9999/2017 I Fling Date 11-08-2017
e Registration Number | 999/2017 | Registration Date 11-08-2017
Lower Court
CNR Number HRKU010099992017  (Note the CNR Number for future reference) View QR Code / Course Title
i 1 d Ordy
For Judgmen.tsl Daily Orders: iransanedit e Coe Statiie
: Click on Judgments/ First Hearing Date 11 August, 2017
Daily Orders Next Hearing Date 14 December, 2017
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-Select- -Select- =
Court Number and Judge 1-District & Sessions Judge
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m . Click on Search case Petitioner and Advocate
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Pocket Sized Cards Distributed at

Geeta Mahotsava

Search Court Orders

S CI W - Select State, District and Court Complex
Case Status

Select Court Complex ¥
=y =724 - Select one of the option from Party Name, Case Number, Court Number, Order Date
% Party Name ‘ Case Number ‘ Il Court Number ‘ £ Order Date
by 7ol : Enter the Party name/ Case number/ Court Number/ Order Date, as the case may be
# Party Name Case Number ‘ @I Court Number ‘ # Order Date
\ Court Orders : Search by Case Number
CaseType [ ] “CaseNumber [ ] Year [ ]
YTl - Enter Captcha code and press Go Button
Captohi ccyse - = ~“Enter Captcha Reset

51785l - Window appearing after Clicking search button :

Total Number of Establishments in court Complex : 3/ Total Number of Cases : 16
District and Sessions Courts, Kurukshetra : 14
Civil Judge Senior Division, Kurukshetra : 2

Sr. No.[ Case Type / Case Number / Case Year ] Order Date | Orders |
District and Sessions Court, Kurukshetra

1 [HMA/777 /2015 [ 24-10-2016 [ Copy of Order ]
2 [HMA/888/2015 | 27-03-2015 | Copy of Order |

=1 7o lel - Click on copy of order to view order.

Search Cause List from Name of Court

: Select State, District and Court Complex
Cause List
l Select State v . Select District v . Select Court Complex hd I
: Enter Court Name/Cause list Date, as the case may be
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captena  wffh <> = “Enter Capicha
ISl - \Window appearing after Clicking search button :

District and Sessions Court, Kurukshetra
ISV UG SAEINE OF ...ooancemunonninsemsamarsmsmsmusan
Civil Cases Listed on 10-11-2017

| Sr. No | Cases | Party Name I Advocate Name
Appearance

1) | CA/777/2015 | AAAV/S BBB [ XXX

2) [ ca/888/2016 | AAAV/S BBB [ xxx

P> For further detailed information, go to link help videos on www.highcourtchd.gov.in

P> For getting upto date regular information of their cases, the parties may provide their Mobile numbers
with identity proof for High Court at the Gate Pass Counter and in the concerned court for District Courts.

P Get CNR Number Of Your Case From Your Advocate / Judicial Suvidha Centre / Concerned Court

Search Case Status from Parties Name

1T - Select State, District and Court Complex
Case Status

Select State v Select District v Select Court Complex v

NICIV A - Select one of the option from Party Name, Case Number,
Filing Number, Advocate Name, FIR Number, Act, and Case Type

‘\ Act ‘ Case Type

SICI RN - Enter the Party Name/ Case Number/ Filing Number/

Advocate name/ FIR Number/ Act/ Case type, as the case may be
Case Status : Search by Advocate Name ‘

* Party Name ‘ Case Number

@' Filing Number

l Advocate Name

E FIR Number

* Party Name ‘ Case Number Q Filing Number ‘ Advocate Nm} E FIR Number (Am Case Type
@®Advocate Name O Bar Code O Date Case List Advocate @®@Pending ODisposed OBoth

ICTN - Enter Captcha code and Click Go Button

Captcha ‘- -€CYS€, * &  “Enter Captcha

I CI N - Window appearing after Clicking on search button :

Total Number of Establishments in Court Complex : 2 / Total Number of Cases : 1
Civil Judge Senior Division, Taluka Court, Pehowa : 1

Sr.No. | Case Type/ Petiioner Name Advocate Name View
Case Number / Versus
Case Year Respondent Name
Civil Judge Senior Division, Taluka Court, Pehowa
1 APP/999/2017 AAA XXXX View
Versus
BBB

SICTGN - Click View Button

Civil Judge Senior Division, Taluka Court, Pehowa
Case Details

Case Type APP - APPLICATION
Filling Number 999/2017 I Fling Date 25-07-2017
Registration Number | 111/2017 l Registration Date 25-07-2017
CNR Number HRKUA00009992017 (Note the CNR Number for future reference) | View QR Code / Course Title
Case Status
First Hearing Date 25 July 2017
[ Next Hearing Date 18 November 2017
Stage of Case REPLY / OBJECTION
| Court Number and Judge 2-Civil Judge (Junior Division)

Petitioner and Advocate
[1) AAA Advocate - XXX ]







e-AWARENESS

 Some of comments given by the visitors were as under:

Comments

Suggestions

A very good initiative

It is needed in every village and block

TG dhGH

It should be circulated in newspapers

Excellent Demonstration

In case there is appeal from Session
Court to High Court, how do | get
related information.

It's one of the best initiatives for the
welfare of general Public

Publicity through social media i.e.
Facebook, whatsapp etc. And also
through TV and radio.

Awesome Service

Should be in different languages

Full Awareness Court strategy

District level programs should be
organized

Absolutely unexpected

Need updation regarding laws.




Pocket Sized Pamphlets

» This Court has also got printed 1,00,000 pamphlets for distribution

to the litigants.
» 50,000 in English, 25,000 in Hindi and 25,000 in Punjabi.

» These pamphlets contain instructions and step-by-step guide for
accessing the case Information on website

(https://highcourtchd.gov.in) of Punjab and Haryana High Court

and also from National Judicial Data Grid on e-Courts Portal

(Wwww.ecourts.gov.in).

» The said pocket sized pamphlets are convenient and are long

lasting which can be easily carried and retained by the litigants.


https://highcourtchd.gov.in/
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https://highcourtchd.gov.in/
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https://highcourtchd.gov.in/
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http://www.ecourts.gov.in/
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e-AWARENESS THROUGH e-SAMPARK
CENTRES

» It was found that about 50% litigation In the District
Courts Is from Rural areas and the people there do not
have knowledge as to how to access the case
Information and they had to travel long distances to the

courts to get the required information.



» A meeting with the Officers from Information & Technology and
Rural Development & Panchayats Departments was held on
17.12.2017. There are 12,278, 6,841 and 23 villages in Punjab,
Haryana, U.T. Chandigarh respectively. It was decided to make
available the e-Courts services at 11,022 Common Service Centres

(CSCs) In the States of Punjab, Haryana and U.T. Chandigarh.

» These centres already provide more than 100 services including
pertaining to Departments of Agriculture, Education, Electricity,
Election, Finance, Industrial Training and \ocational Education,
Police, Public Health, Engineering etc. to the masses at the village

level.



» The technical teams in the District Courts imparted training to
the District Managers as well as the Village Level Executives
working at Common Service Centres (CSCs) regarding the
Information available on NJDG and High Court/ District Courts
websites and the steps to access the same.

» These Centres are being controlled and managed by CSCs e-
Governance Services India Limited, a Govt. of India enterprise.

» A nominal charge of X5/- for viewing the case status/
order/judgment and I2/- per page for taking print outs has been
fixed.



TRAINING SESSION AT KAITHAL




L aunch of e-Courts Services through CSCs
by Hon’ble the Chief Justice

» On 11.01.2018, Hon’ble Mr. Justice S.J. Vazifdar, Chief
Justice, Punjab & Haryana High Court, formally launched the
services through CSCs in presence of Chairman and Members of
Computer Committee.

» The ceremony was attended by the Officers from Information
& Technology and Rural Development and Panchayats
Departments, Advocate General, Haryana, Addl. Advocate
General, Punjab and Senior Standing Counsel, U.T. Chandigarh

besides representatives from CSCs.



Inauquration of e-Courts services b
Hon’ble The Chief Justice




Inauguration of e-Courts services by

Hon’ble The Chief Justice




The Tribune Dated 12-01-2018

Courtextends faclity tovillagers

6 Vllagers will be able to view thelr case status,
Intrim orders and judgments at & cost of 5,
Theywill be able to take printouts at T2 per page
Instead of coming all the way tothe High Court or
seeking the help of thel advocates or clerk %

e s Bindal et co TS OMRTE OMMITE

SamapH Mat

TRIBUKE MEWS SERVICH
CHANDIGARH, JANIARY

The Punjab and Haryana
High Courttoday launched
aservicethat would enable
[itigants in rusal aress to
view case details and fake
printoutsat a nominal cost
(hairmancfthe Punjaband
Haryana High Courfs Come
puter Commitiee Justice
Rajesh Bindel s, Villagers
will b bl o view their case
stafus, infeim orders and
eienjdments daersofBs
5. They vl be able fo take
prinfouts af Bs 2 per page
instead ofcoming el the way
fo the High Court ot seeking
the help of thei advocates or
clerk This wil fciitafe the
lfigants in saving their valu-
able money and fime.

The service avallable
thaough the commen service

cenfres wes Launched by
Chief Justice Shirvax Jal
Vrifdar The ceremony was
attended bytheofficers from
Information and Technelogy
and Rural Development and
Panchayet  Departments.
Punjah and Haryana Adve-
cates-General along with UT
senicr standing  counsel
Wete dlsp present

The Supreme Cowf's e-
commitiee  has  been
emphasising on generating
eiwaeness among lit-
gants, advocates and the
generd] public regarding &

(ourts serviees available on
Nafional Judicial Data Grid
dlong with the High Cout
and district courts webates.
Fur achieving the objec-
five, a meeting was conduct:
¢d by Justice Bindal with
the officers of the Informa-
fion end Technology and
Rurdl Development and
Panchayat Departments in
December las year

It transpired during the
mesing that 6,300, 5,500 and
20 commen service cenfres
were af present functional n
Punjb, Haryana  and

Chandigarh, respectivel.
Thecentreswere providing
[T servicespertaiingfothe
departmens of agriculfure,
educafion, elecricity, elec-
fion, finance, indstrial rain-
ingand vocaticnal education,
police, public helth, engi
neering af vilage level

The services were being
provided by CBC e-Gover-
nance Services [ndia Limi:
e, 4 Government of India
enterprise. CSC represents
fives asgured that they
could provide servicesavail-
able on data grid and along
with the High Courf and dis-
frict courts websites o the
[figants at village levels.
During the previous fart:
night, system officers and
system assistants, working
inthe distictcourtsimparte
e traiing leading fo the
launch of the service.

Dainik Savera Dated 12-01-2018
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Judicial info now

available at village
level through CSCs

EXPRESS NEWS SERVICE
CHANDIGARH JANUARY T

CHIEFJUSTICE S] Vazifdar of the
Pungab and Haryana High Court
on Tharsday inaugur ated a serv-
we, which will make informa-
tonon the National jJudical Data
Grad (NJDG ) and the High Court
and district courtwebsines avall-
able through the common serv-
ice centres (CSCs) at the village
level in Punjab, Haryana and
Chandgarh.

A statement, issued by the
High Court, said that earlier a
meeting had been conducted by
the Chairman of the Compater
Commitee, Justice Rajesh
Bindal with the officials of the
Informatnon and Technology
and Rural Development and
Panchayat departments during
which it wasdecided thatthe fa-
ality on informanon related
the cases would now be avail-
able at the G500, 5 500 and 22
CSCs in Punjab, Haryana and
Chandgarh, respectively.

“Dunngthe kst foromght the
system officers/system assis-
tants working in Destrict Cowrts

imparted training to the distnce
managers as well as the officials
deputed at CSCs/gram
sachivalayas regarding the nfor-
mation available on NJDC and
High Court/Ixstrict Courtsweb-
siwes and the steps as tohow case
miformanion can be sought from
these websites” the statement
read.

The ceremony on Thursday
afternoon was attended by offi-
cials of the Information and
Technology and Rural
Development and Panchayat de-
partments, Advocate Ceneral
Haryana, anAddinonal Advoc ate
GCeneral of Punjab and Senior
Standing Counsel of UT
Chandigarh,

“The htigants at village level
would be able toview thar case
status jorder/judgment at a
nominal cost of Rs S and would
be able totake primtouts @ Rs 2
per page for which purpose they
hBave 1o either approach ther
Advocate [Clerk or come to the
High Court personally. This
would facilit ate the tigants in
saving their vabuable mo ney and
tune,” the statement gquoted
Justice Bindal as having saikd

Chilef Justice of Punjab and Haryana High Court Shiavax jal
Vazifdar inaugurates the service. Eqgeess
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Visitors to crafts mela to learn
art of searching case details

ing case details and other

The move is part of the e
awareness

and take printouts at a nom-
inal cost of interim orders

and even judgments.
Going by the maxim of

“catch them young™, Jus-

only recently

session was -nmledby“

heads of department and
wolal-colbga
and universities.
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_ IT Initiatives For @
Citizen Facilitation

4 Citizens can avail 100+ online services across 12
departmen(s through SARAL Pona] (Simple - All ¢ Residents/Litigants in Haryana can visit High Court website

7

~High Court Services

ime - Action Ori d - Long Lasti https://highcourtchd.gov.in/ for checking their case status / orders
4 Citizens can get Auto clearance/ NOC for construction and judgements.
near block forest area in Hisar and Bhiwani through ¢ For getting upto date status of cases and orders pending in District
Online Porest NOC Courts, the residents/litigants can visit National Judicial Data
4 "Swachh Map” Mobile App can be used by the citizens Grid website www.eCourts.gov.in
}if;;o B:;i::m By G ity athamuy et ¢ The aforesaid services can be availed by the residents/litigants

in 4,200 vill through C Services Centres (CSCs) /
Atal Seva Kendra (ASKs)

® CSCs are offering 171 State Government’s e-
Services of 24 major departments including
department of Agriculture, Education, Electricity,

Election, Finance, Industrial Training & Vocational - = 2
Education, Police, Public Health, Engineering etc. —e Governance Creatlng Better

# Citizens can access around 170 government services Interface Vla Enhanced Serv1ce

PAN INDIA by using Mobile App - UMANG ¢ Deputy Commissioner can review & monitor National/State projects via
4 Regional Transport Offices (RTOs) are computerised DM e-Dashboard (DARPAN)

with successful implementation of VAHAN &

SARATHI to facilitate citizens for RTO operations and 'S\enfor Management of Government can now do video conferencing on

services

# Senior citizens’ pension will be transferred online under
the Social Security Pension Scheme

# Citizens will get around 296 e -Services through e-

/ Laptop / Mobile / Table with ease via Anywhere Anytime Video
Facility for better coordination

Single Window Platform to boost Ir in Haryana h
promote Ease of doing business

i

.in to

District  portal (citi ha.gov.in) ¢ Digital registration for guest can be done in hotel, guest houses etc. by using secure

verification of certificates such as caste, domlcue, platform - Digital Visitor Register

income etc. # Citizens can participate in improving service delivery by sending feedback th h
# Citizens can register their grievance online through 122 SMS.In 1691 d services tt h Rapid A Y (RAS)

CM window counters

4 Sat, 20 January 2018
mhe mrlbune epaper. tribuneindia.com//c/25534667
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Services rendered by
Hon’ble Punjab & Haryana High Court

e Residents/Litigants can login at https:/ /highcourtchd.gov.in/
to know the case status/ orders and Judgements.

e They can visit www.eCourts.gov.in for getting up-to-date
status of cases and orders pending in District Courts.

e These services can also be availed at very nominal fee by visiting
the nearest Common Service Centers (CSCs) across the State.

o B
Co gy a-ﬁ:,
e-Governance initiatives of Government of Punjab

. Essential Citizen services can be availed from Sewa Kendras
established across the State.

- 170+ Government services PAN INDIA available on Mobile App-
UMANG.

e Driving Licenses and Registration Certificates (RCs) through
computerized RTO offices.

e Fard (Copy of Land Records) available across the counter from Fard
Kendras established across the State.

e Online approval of labour related permissions, registrations,
licenses, designs.

e Police Department services available from 284 Saanjh Kendras.

e Grievances can be lodged online on Citizen portal
http:// publicgrievancepb.gov.in/ for time bound disposal.

. Sat, 20 January 2018
mbe mrlbune epaper.tribuneindia.com//c/25536549

€3,

Moving towards
Digital Punjab
Every resident of Punjab will now get
Digital Delivery of
Court Decisions &

information




» The senior functionaries of State Governments
present on occasion, also suggested to add a subject
of e-Courts in Legal Studies at School level to spread
awareness.

» After the launch, the service was greatly
applauded. It was widely reported in newspapers and
even on TV. The video clipping Is available on You

Tube also.



e-AWARENESS CONFERENCE THROUGH
UNIVERSITIES AND LAW DEPARTMENTS

» An interaction was held by the Members of the Computer Committee
on 10.01.2018 with Heads of the Law Departments in
Universities/Colleges located within the States of Punjab, Haryana and
U.T. Chandigarh at Chandigarh Judicial Academy, Chandigarh.

»50 representatives from 34 Law Colleges in the States of Punjab and
Haryana and U.T., Chandigarh attended the meeting.

»Mr. Amit Rana Co-Chairman, Bar Council of India, Dr. Vijender Singh
Ahlawat, Chairman Bar Council, Punjab & Haryana also attended the

Same.



» Chairman of Computer Committee outlined the entire project and
mooted a proposal for educating law students about e-Courts
Project. He also assured assistance by the Technical Teams in the
High Court and at the District level regarding the same and also
offered to train teachers and final year students about the e-
Courts Project to further educate the students. He also
emphasized that the websites of law colleges and universities

should have link of websites of Courts for the benefit of students.



1.

Note to be displayed on news portal and
websites of Universities/Colleqges

For case information including cause list, case status, daily orders,
judgment, filing procedure, legal aid procedure, forms, enactments, video
conferencing facility, SMS facility, online feedback & grievances visit
our website www.highcourtchd.gov.in.

For District Court Case Information, visit www.eCourts.gov.in.

For android based application for district Courts’ cases information,
download app “e-Courts Services” from Google Play Store.

To know current status of your case by return SMS, SMS
ECOURT<space><your CNR Number> to 9766899899.

For further detailed iInformation, go to Ilink ‘help videos’
on www.highcourtchd.gov.in.

For getting upto date regular information of their cases, the parties
should provide their Mobile numbers with identity proof for High Court
at the Gate Pass Counter and the concerned court for District Courts.




» Registrar. (Computerization) gave presentation by
showing live websites of Punjab & Haryana High
Court, District Courts and NJDG and also e-Courts
App available on Google Playstore apart from SMS
facility on Mobile No. 97668-99899.









Suggestions By Participants at Conference

» Mr. Amit Rana, Co-Chairman, Bar Council of India appreciated
the steps taken by the High Court Computer Committee in
making aware the Law students regarding the e-Courts services
and assured that within a week the suggestions made by the
Hon’ble e-Committee and the participants, would be

Implemented.

» It was agreed that e-Awareness topic should be incorporated in

the syllabus of Law Students as a subject.



» It was suggested by Maj Gen P.K. Sharma, Director Amity University,
Gurugram for creating awareness to the Law students attending Moot

Court Competitions.

» Dr. Bindu Jindal, Head and Dean, from Maharishi Markandeshwar
University, Mullana also offered to insert free one liners in their News
Channel “Khabrein Abhi Tak”. She brought out that according to
BARC report, in 52" week Channel TRP is 3.12.

» Dr. Versha from Manav Rachna University, Faridabad also offered to
educate people about the e-Courts services through their FM radio.
They also offered that their students can act as volunteers to man e-
Awareness stall proposed to be set up in future and also offered to play

Nukad Natika.



e-AWARENESS THROUGH FM RADIO
AND TELEVISION

The information regarding accessing information from the websites
IS also proposed to be broadcasted through FM Radio played by

Universities and educational institutions.

Some of the Institutes, including Chitkara University, Rajpura,
Vivek High School, Sector 38-B, Chandigarh, Lovely Professional
University, Jallandhar, ApeeJay Stya University, Gurugram have

agreed to provide free FM services in this regard. The details are

\.I%I

being finalized.



e-AWARENESS THROUGH STATE LEGAL
SERVICES AUTHORITIES

» A meeting of Chairmen of Legal Services Authorities of States of Punjab,

Haryana and U.T. Chandigarh and Computer Committee regarding e-
Awareness of litigants in the States of Punjab, Haryana and U.T. Chandigarh
held on 15.01.2018.

> It was decided to use the services of Para Legal Volunteers for the purpose.

» In order to educate them for accessing information from websites of the
Supreme Court, High Court, District Courts and NJDG as also other
facilities available, training shall be imparted by the technical teams in
District Courts to 5 Para Legal volunteers in each District at the first
Instance. These Para Legal Volunteers would spread awareness amongst

villagers regarding e-Courts services.



e-AWARENESS THROUGH GATE PASS IN HIGH COURT

»  Entry of the litigants is regulated through Gate Pass. To educate the litigants about the e-Courts
project message is printed on every Gate Pass*

»  The staff at Gate Pass Counter inform the visitors regarding e-facilities printed on Gate Pass.

GATE PASS
HIGH COURT OF PUNJAB & HARYANA AT CHANDIGARH
VISITOR PASS TO ATTEND THE CASE

Name:
Father’s name:
Address:/

Case No./year:

Court No. : Photo
Advocate :

Date & Time of issue:

Signature

Note: This pass is valid upto 5.00 p.m. for the date of issue.

e-Facilities to the Litigants

1. For cause list, case status, daily orders, filing procedure, legal aid procedure, forms, enactments,
video conferencing facility, SMS facility, online feedback & grievances visit our website
www.highcourtchd.gov.in.

2. For getting up-to-date regular information of their cases, the parties may provide their Mobile
numbers with identity proof at the Gate Pass Counter.

3. For District Court Case Information, visit www.ecourts.gov.in. For android based application,
download app “e-Courts Services” from Google Play Store.”

*about 1.30 lacs Gate Passes have been issued in 2017



http://www.ecourts.gov.in/

FUTURE PROJECTS
SURAJKUND Art and Craft MELA (FARIDABAD)

» Feeling encouraged with the response received from the visitors
during International Geeta Mahotsava, this Court is planning to put
up stall in Art and Crafts Mela, Faridabad in February, 2018, which
IS visited by more than 10 lakhs people.



PUSHPA GUJRAL SCIENCE CITY, KAPURTHALA

» The Pushpa Gujral Science City, Kapurthala has been set up to
promote education in Science and IT related services and

advancements.
» lItis visited by around 4 lakhs persons annually.
» Amongst them, 60% are students and 40% are adults.

» It has been proposed to create e-Awareness by putting up a Kiosk in
Cyber Space Gallery and also by displaying flex banners in the said

complex.
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HC starts awareness drive for
litigants on accessmg case info

SAURABH MALIK
TRIBUNE NEWS SERVICE
CHANDIGARH, JANUARY 19
The Punjab and Haryana
High Court is adopting a
slew of measures for giv-
ing information and gen-
erating awareness among
litigants on accessing
details of cases and other
related matters.

The committee is telling
litigants that they can

access details through
SMS, mobile applications
and FM radio.

The High Court comput-
er committee headed by
Justice Rajesh Bindal is
working out the modali-
ties to introduce e-aware-
ness in the syllabus for
law students “to educate
them in a better way”.

A document prepared by
the committee says a pro-
posal mooted by it for edu-

4 Sat,
mht mrlbum epaper. tribuneindia.com//c/25537365

1

cating final-year law stu-
dents about the e-courts
project was being imple-
mented in Punjab,
Haryana and Chandigarh.

During a recent meeting,
law colleges and universi-
ties were asked to mention
the link to the High Court
and e-courts portal on
their websites.

The meeting was attend-
ed by about 50 principals,
teachers and heads of
departments in law col-
leges and universities in
Punjab, Haryana and
Chandigarh.

The visitors' gate pass

20 January 2018

has also been redesigned.
“The idea is to tell the liti-
gants thatthey don’t need
to depend on anyone for
accessing court and case
information. They simply
have to use technology
and get the details,” Jus-
tice Bindal said.

He added that the liti-
gants could get informa-
tion on issues such as case
status, daily orders,
judgment, filing and legal
procedures, forms, enact-
ments, video conferencing
and SMS facility,
online feedback and griev-
ances redressal mecha-
nism from the High Court
website.

“To know the current
status of a case by return

SMS, the litigant is
required to SMS
ECOURT<space><CNR

number> to 9766899899.
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